349

IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Response of Uttarakhand Pollution Control Board

Execution Application No. 04 of 2024
in
Original Application No. 512 of 2018
With
M.A. No. 09 of 2024
In Original Application No. 512 of 2018

Shailesh Singh S/o Mr. Babu Singh Applicant
Versus
State of UP & Ors. Respondent(s)
Bharat Banavalikar Applicant in EA
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Response of Uttarakhand Pollution Control Board

in

Execution Application No. 04 of 2024
In

Original Application No. 512 of 2018

With
M.A. No. 09 of 2024
In Original Application No. 512 of 2018

Shailesh Singh S/o Mr. Babu Singh
Applicant

Versus
State of UO & Ors.
Respondent(s)

Bharat Banavalikar Applicant in EA

That the above noted Execution Application was listed for
hearing on 12.03.2024 wherein the Hon'ble National Green
Tribunal was pleased to issue inter alia following directions:

4. Respondents are directed to file their response indicating
the compliance of the directions issued by the Tribunal in
the order dated 15.01.2021 as quoted above.

n

That, the Hon’ble Tribunal vide order dated 15.01.2024 has
directed that - “All the State PCBs/PCCs need to identify the
hotspots by constant vigil and to coordinate with the District
Administration at local levels to prevent damage to the
environment and public health and meaningful enforcement
of rule of law. The E-waste needs to be shifted to the nearest
TSDFs for safe disposal. Dismantlers and recyclers may be
located in the conforming areas and provided with proper
infrastructure facilities.” .
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3. That is compliance of the above, the Uttarakhand Pollution
Control Board has issued necessary instructions to all
Regional Officers of UKPCB for ensuring compliances.
Copy of letter dated 18.06.2024 communicated to Regional
Officers of UKPCB is being filed and marked as Annexure
No.1 with this response.

That the following information was also shared with the

Central Pollution Control Board in compliance of directions
passed by the Hon'ble Tribunal in the instant matter:

S. No.

Activities Envisaged

Compliance Status

a.

Inventorization of E-
waste generation.

Inventory of E-waste will
be prepared with support
of reputed Government
Institution / Agency. In this
regard Director,
Information ~ Technology
Development Agency,
Uttarakhand is requested
to carry out such inventory.

Identification of
Producers who have
not registered E-
waste at EPR Portal.

It is a continuous activity.
Public Notice was also
issued in this regard in
daily newspapers for wide
publicity and compliances.

Verification of facilities
of recyclers for their
infrastructure and
records.

Continuous activity.

Checking of informal
trading, dismantling
and recycling of
waste.

Continuous activity.

collection
of e-

Facilitate
and disposal

waste.

of
is under
of E-waste

Government
Uttarakhand
preparation

P
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Governance  frame
work for monitoring
compliance

Policy for the State of
Uttarakhand. However,
private entrepreneurs are
providing e-waste
management facility.

meapacﬁi—ty building at
District/State level

Following capacity building

activities were conducted
w.r.t. to compliance of E-

Waste Management

Rules”

1.Webinar on “E-Waste
Management:
Challenges,
Opportunities, Policies
and Initiatives.”  in

Association with TERI-
SAS. October 5, 2023.

2.0Online Interactive
Session on “E-Waste
Management with
Nagar Nigams”.

November 5, 2023.

.Awareness activity on
“Best Out of Waste (E-
Waste)”. Poster related
to E-waste Management
were distributed on the

celebration of
“‘Himalayan Day” at
MKP (PG) College,
Dehradun. Date:
08.09.2023.

IEC plan be firmed up
and executed

IEC activity carried out by
Uttarakhand Pollution
Control Board through
Workshop, Short Films &

M

4
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Radio Jingles etc. from
time to time.

.. | Strengthen system of | State Pollution Control
enforcement Board is continuously
monitoring the
compliances of Rules.
There is no violation
reported in the recent past.
However, meetings with
Regional Officers & other

authorities will be
conducted to address the
issue for effective
monitoring.

1. That in compliance of directions issued by the Central
Pollution Control Board vide letter dated 19.02.2024
necessary instructions were issued to Regional Officers of
UKPCB for ensuring compliances. Copy of letter dated
11.07.2024 communicated to Regional Officers is being filed
and marked as Annexure No. 2 with this response.

2. That the respondent Board is having the highest regards for
the Hon'ble Tribunal and orders passed by them and has
always made his sincerest efforts to carry out the orders
passed in its letter and spirit and shall continue to do so in the
future.

*dede ke

The response is submitted for the perusal of the Hon’ble NGT.
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S.No. Activities Envisaged

Inventorization of E-waste generation
Tdentification of Producers who have not registered E-waste at EPR Portal.

Verification of facilities of recyclers for their infrastructure and records
Checking of informal trading, dismentling and recycling of waste.
Facilitate collection and disposal of e-waste.

Governance frame work for monitoring compliance

Capacity building at district/state/CPCB level

IEC plan be firmed up and executed

Strengthen system of enforcement
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Annexure No. 1


T w, l.IFE 859 W?:%Tﬁmm

’V vv ‘I‘ "w qw qﬁq-’f
‘mg_ﬁ” \ ] Environment 46#[, a]ga‘ q’rq%l HESHRI ‘\ﬁg.’ agq'@\:[
E-mail : msukpcb@yahoo.com, TN : 0135-2607092

/a3 /o305~ ol femie |).07.2024
ar ¥,
N e, |
&A1Y PrIte,
ERNCECR A L BER L I

BegH! / BINGR / WSt / QeI |

fagg— Direction under Section of the Environment (P) Act, 1986 for ensuring generation of EPR
Certificates by E-Waste Recyclers towards fulfillment of Producers EPR obligations for the FY
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1. To issue notice to all recyclers, who are recycling E+aste:. but not uploading requisite documents,
invoices etc. pertaining to the same as per the above-mentioned guidance document for generation of
EPR certificates on the Waste Tyre portal. ‘

To withdraw/cancel CTO of suchEwaste = recyclers for non-compliance of (a) above.

To carry out verification of various ducuments/invoices/information uploaded by the waste tyre
recyclers on the EPR Portal for quantity ofewaste *+ : procured/collected, recycled end product
produced and sold for generation of EPR certificates and also verify their installed plant & machinery
and their capacities and capability.
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